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Heard the Learned Authorised Representative for

Revenue.



E/86980/13

2. Revenue has filed this miscellaneous application seeking
withdrawal of appeal on the ground of litigation policy circulated
by CBEC by circular dated 22.08.2019. We find that the amount
of disputed duty involved in this case is ¥29,38,612/- and in view
of the Litigation Policy, revenue’s appeal cannot be entertained
before the Tribunal. However, the prayer made by the revenue
for withdrawal of appeal is considered. Accordingly, the appeal

is dismissed as withdrawn.

(Dictated and pronounced in open Court)

(S.K. Mohanty)
Member (Judicial)

(P. Anjani Kumar)
Member (Technical)

//SR



